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1.  Union of Indis
throughs R

The General Secretary, ~ N
Sehakari Karys & Roszgsr,
- Pinistry, Mew Delhi.

2. The Director,
Regar & Villege Myojon Sangthan,
B=Block, Vikash Bhawan, _
I.PoEstate, Hew Delhi.

3o The Administrator Officer,
HNager & Gram Nyojan Sangthan,
B-Block, Vikash Bhauwan,

I.P.Estate, Hey Delhi. 0,,.,Respondent§

ORD ER(Oral)
By Hen'ble Shri_ S,R.2digs, Fember(A)
an:do )
2. In viey of the fact that the applicant has

already been sponsored by the Employsent Exphangegarﬁh;
bdth counsel agree that without insisting upon égéfé
being epansored by the Employmsnt Exchenge again,
subject to the 8vei1abi1{§y.9tﬂucrk,AJRéapénﬁentiuill

consider re-engaging the applicant, in preference te
7 lesser : L
outsiders and those uwith overall, length of past services.

a . :
3 In the event @éﬁﬁ the,applicant°a‘reeengagpmant,

-it will be open to him to . work out his rights for

'4\ ' ooz/

-




CCe

.

grent of temporary statua end regularisation in-

accordance with law.

4, The OA otands disposed of accordingly. WMo costs.

(quﬁ.ﬂﬁdavalli), 1 (Squédigé)
Hember(d) T . Hember (A)




